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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 129/2025/EZ

In The Matter of :

Manas Kumar Mondal
...... Applicant
-Versus-
Union of India & Ors.

............. Respondents.

COUNTER AFFIDAVIT ON BEHALF OF MUM HOME STAY,
RESPONDENT NUMBER 23.

I, Ms. Tagari Mandal, daughter of Rajendranath Mandal and
wife of Manas Kumar Mondal, aged about 34 years, by faith- Hindu,
by Occupation- Business, residing at Freserganj, Amrabati, P.O-
Lakshmi Pabartak, Namkhana, District- “South-24~Parganas, Pin-
743357, do hereby solemnly affirm and state as follows:-

1.  That I am the Proprietor of respondent no. 23 in the instant
original application and as such I am wel]l acquainted with the facts

and circumstances of the instant original application and competent
to sign and swear this affidavit.
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2. That T have been advised to deal  with n-l(-wmt pW@;éEh’

of the application which appears to be material and relevant for
proper adjudication of the instant case and the paragraphs
and/or portion of the paragraphs which are not specifically admitted,
be deemed to have been denied by me.

3. With regard to the statements made in paragraphs 1, 2 of the
said original application, I say those are matters of record and

anything contrary to the records I deny and dispute each and every
statements/allegations.

4. That with regard to the statements made in paragraph 3 and 4
() of the said application I deny and dispute each and every
allegations made therein and further say that the instant original
application is not filed for the protection and improvement of the
environment. It is further denied that no illegal construction is made
in the Bakkhali Reserve Forest Area. It is stated that the instant
original application is filed out of personal grudge and only to harass
the answering respondent. That it is stated that the applicant is the
husband of the proprietor namely Tagari Mondal.

6.  With regard to the statements made in paragraphs 4 (1), (i,
(IV) of the said original application, I say those are matters of record
and anything contrary to the records I deny and dispute each and

every statements/allegations,

7 That with regard to the statements made in

paragraphs 4 (V)
including sub-paragraphs (A), (B),

(C) of the said application 1 deny
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and dispute each and every allegations made therein. It is completely
denied that the constructions have been made by cutting and
removing mangroves of Bakkhali Reserve Forest Area. It is denied that

for the construction any animals and birds are affected.

8. That with regard to the statements made in paragraphs 4 (V)

including sub-paragraph (D) of the said application I deny and dispute
each and every allegations made therein. It is denied that the
respondent no. 23 is carrying on business in violation of restrictions
imposed by Ministry of Environment and Forest vide Coastal
Regulatory Zone, published in official Gazette of India, Extraordinary,
Part II, Section 3, Sub-Section (i) dated 06th January, 2011. It is
stated that the ‘Mum Homestay’ is situated far beyond the boundaries

under Coastal Regulation Zone and thereby question of violation of
such notification does not arise.

9. That with regard to the statements made in paragraphs 4 (V)
including sub-paragraphs (E), (F), (G) and (H) of the said application I
deny and dispute each and ‘every allegations made therein. It is denied
that the outlet for discharging of solid waste, foul water, sewerage,
effluent from the homestay is emitted into the sea causing polluting
and contaminating the water of the sea. It is further denied that the
construction of bathroom, toilet, floor, steps, walls, stair case,
verandah, kitchen are made by using raw materials and cutting the
mangroves. It is stated that the applicant is making such allegation in

the air without having any substantial evidence to establish the same.

10 MAR 2026
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[ say that ‘MUM HOMESTAY’ is only trading for room
accommodation for stay purpose. It is not containing any Kitchen.

That the property is situated just beside the ‘Balutat Tourism
Property’ which is a Govt, Property.

Copy of the Trade License is annexed hereto and marked with
the lett_er ‘R-1’ to this affidavit.

10. It is stated that the instant original application is not filed with

an intention to protect the environment but the same is filed out of
personal grudge only with an intention to harass the respondent
no.23. That the applicant is the husband of Tagari Mondal being the
proprietor of respondent no. 23. That the said marriage was
solemnized in the year 2011 and one son namely Jewel Mondal born
out of the said wedlock. That after solemnization of marriage, the
answering respondent came to learn that her husband Manas Mondal
was already married with one another woman and having three
daughters out of said marriage. The answering respondent also came
to learn that he is also involved in many anti social activities. As a
result of such disclosure said Manas Mondal started physical and
mental torture upon the answering respondent for which [ had lodged
several complaints in the local police station against Manas Mondal
being the applicant herein and on the basis of such complaints several
criminal cases are initiated against him which are pending for final

adjudication.

Xerox:copy of few complaints and F.I.R are annexed hereto and
-’)inarked with the letter ‘R-2’ to this affidavit.

10 MAR 2026
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11. It is therefore amply clear from the aforesaid facts that out of

personal grudge and vendetta and malafide intention the applicant
herein filed thig original application without having any substantial
evidence in Support of his claim with sole intention to harass the
respondent no. 23 herein. It is stated further that Electric Meter for
electricity supply of ‘Mum Homestay’ is under the name of applicant
‘Manas Kumar Mandal’ being Consumer ID no. 103808982 which
categorically establishes frauduleht intention of the applicant to

harras the respondent no. 23 ‘upon suppression of material facts.

12.  With regard to the statements made in paragraphs 4 (VI), (VII),
(VIII) of the said original application I deny and dispute each and every
allegations made therein. I say that publishing advertisements can’t
substantiate - the allegation that the construction illegal and
unauthorized destroying ecological balance. It is stated that the
construction made by the respondent no. 23 upon obtaining proper
permission from the local authorities and answering respondent
continuing business after obtaining valid Trade License. It is further
denied that no construction is made in sea shore area in violation of

Coastal Regulatory Zone Notification.

13. With regards to the Grounds and prayers as stated in the said

original application I say that save and except those grounds having

support of law are frivolous and are liable to be rejected.

14. It is further submitted that i E
. | n facts and circumstances of the

72X AR §a5¢ the Honble National Green Tribunal be pleased to dismiss the
«

10 MAR 2026
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Instant original application being devoid of any merit and filed with

the personal and malafide intention and not for the protection of
environment,

15. That the statements made in paragraphs 1 to 13 are true to my

u HOMESTA\/

knowledge and rest are my respectful submission.

' Proprietor
Identified by me DEPONENT /
Advocate
Red ovoe amd Q‘“\"&"““L/A
ot B
% re- A<,
SlemayAlarmei
Declared before o
{dentification of \e Advocate

oRs Nazrul Islam
Notary,Govt. of W.B

Govt. No. 447
City Civi! Court, C/allc?utt

10 MAR 2026




VERIFICATION:

Iy
\
k
\
\
i
A
-
i

144

{ i
((Eh 3 Xevilt u"nh//ii )1)/ ,
bR s L G o
PR PR
T

/K i YD)

i ‘__l/. e y )

v v
i "., I (;' HJ xrf/ '

LA LR QNN AL LR AA LA LAY

I, Ms. Tagari Mandal, daughter of Rajendranath Mandal and wife of
Manas Kumar Mondal, the Deponent within named, do hereby verify
and declare that the statements made in the aforesaid paragraphs are
true and correct to the best of my knowledge and information and I

believe that nothing material has been concealed there from.

h_

Verified at Kolkata on the 0.) day of March, 2026.

Identified by me

Advocate

Read suvec o QJQIJ@*WJA

K. NAZRUL ISLAM
Nea Kolkata

E‘p\q 03‘0
15.09.2029
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FORM 11 %

[ See rule 58(2) ]

Name Of District :SOUTH 24-PARGANAS

Name Of Block : NAMKHANA

Name Of Gram Panchayat : FREZARGAN]

Trade Registration No:- 3040 Trade Registration Date:-12-Oct-2025
Trade Registration Certificate issue No:- 1 Issue Date:-12-Oct-2025

Trade Registration Certificate issued for the period of: 2025-2026,2026-2027,2027-2028
To TAGARI MONDAL

(Name of Prop/partner/Director)

Full Address :

VILLAGE - AMRABATI PARA - AMRABATI

POLICE STATION - FRESERGAN] COASTAL POST OFFICE - LAKSHMIPUR PRABARTAK
MOUZA - 25 DAG - 496

PIN NO - 743357

Gram Sansad/ Part No. XVII
Description of Trade :HOME STAY
Gram panchayat acknowledges a sum of Rs. 750 (Rupees Seven Hundred and Fifty Only)

From MAM HOMESTAY

Grant of this certificate shall not absolve the applicant from the requirement of procuring all the
statutory clearances to be obtained from the appropriate authority before actual commencement of
the trade. If any violation/default is noted later is, the certificate shall be liable to be cancelled and
the trade/business shall be closed down with immediate effect.

This Certificate Is Electronically Generated

N.B.: Gram Panchayat has every right to cancel or revoke or not allowing renewal of registration at any time

Ref. Application Docket No, SSNOCQBRQ91183094N
https://prdeodb.wb.gov.in/
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To
The Officexr-in-Chaxge,

T2 AnanTE

:&ﬁ%;

Freserganj Coastal Police Station,

South 24 Parganas

Sub: Application for prayer of F.I.R.

First.pérty

Smt. Tagari Mandal (aged
32 years)W/o Méﬁas Mandal_
D/o Rajendranath'Mandal
Resident of Uttar Shibéur
P.0.- Maharajganj

P.S. Fraserganj Coastal

‘District- South 24

Parganas

Md. No.-9735322307

Date and time of incident

Last on 05.05.2024 A.D.

Second party

Manas'Mandéi

Son of Nikhil Mandal
resident of = Uttar Shibpur
P.0. Maharajganj
P.S..fraserganj Coastal
District- South 24

Parganas.

Sunday on 22" Baishakh 1431 B.S.

Time-_Victim,continﬁouslj of the incident day and

night.

Sir,

I,

the first party Smt. Tagari Mandal, Wife of

Manas Mandal, Daughter of Shrijuta Rajendranath Mandal,

150
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am a‘' permanent rasidont of the above address. The
second party and I were married approximately 13 years
ago through social customs according to Hindu
scriptures with various dowries. While living together
as per social norms, a son was born to me by my
husband, whose name is Jewel Mandal, at present 09
(nine) years old.

After coming to the family, I came to know that my

husband had married another woman and became the father

of three daughters, v;vhom the second party had kept at.

home with his parents. He married me by completely
concealing such —ei —big t.ruth. Besides, my husband is
involved in illegél and anti-social activities. Severél
creditors are making a brutal attack— at the home to
receiﬁe their due money.
., .

In this situation, when I protested his wrongdoings or
asked for informaﬁion, he started to physically and
mentally torture me. Even when he came home drunk, he
would curse my parents in obscene language and say - "I

Wwill not let anyone from your family tell anyone." I am

living in a state of extreme fear and terror with my
child, |




1%

A

Last year on 05,05.2024, at around 9 a.m, he
entered the house in:a drunkén state and started
abusing my parents in very dirty language as before on
various pretexts.

When I protested, he grabbed me by the hair and
started: hitting me, slapping .me and kicking me
indiscriminately and I- fell to the ground. In such a
situation, he tried té strangle me with the intention
of killing me and my ghild screamed and cried at my

cries, so I - somehow survived the Jjourney. thréugh

physical abuse. Since then, physical torture has been

going on constantly. Sometimes, he kept me and my child
‘hungry and when I was sick, he did not e\i:en see a
doctor. He also forcibly took away all the ornaments

given by my father ar_xd embezzled them. He aiways

>threatened to kill me. I am spending my life in a

hundréd ‘d_angers just by looking at the face of my
little child. |

My husband is a characterless berson, he has had
relations with more than. one woman on false pPretences
and has already served jail term for

illegal

activities. At present, this anti-social activity is

gradually increasing.
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Hence, Sir, in view of my application, the FIR was
registered by the police of Fraserganj Coastal Police
Station on the basis of the complaint of the jf‘ party
be treated as such and that the 2™ party, i.e. my
husband deserves appropriate punishment in this regard,

an order be given.

Pl

" Dated: ' _ L ’
65 | Submission end

Your humbly

Certified to-be the English translation of an

Application in Bengali




To

The 0/C

Frezarganj Costal Police Station
Dist- South 24 Parganas

Complainant » B Defendant

Mohit Patra (Aged 33) 1)Manas Mondal

Son of Badal Chandra Patra, Son‘of Nikhil Mondal
village and P.O. Haripur, 2)Tagari Mondal

P.S. Namkhana, District S-24 [Wife of Manas Mondal
Pargnas,*Mobile | 3)Nikhil Mondal
No.k9647124115 ;_ Son of Late Dhirendra Nth‘

4)Bhabani Mondal, W/o Nikhil
also many ‘
all are residents of Uttar

Shibpur, P.O. Maharajganj

|P.S. Frezargahj Costal.
Sir,

I Mohit Patra, son of Badal Chandra 'Pafra, am a
permanent resident'df Haripur village under Haripur Gram
Panchayet. I am an educated youth. on 01.09.15 aﬁd
05.09.2017 to the complainant No.l to give ih two
installﬁent at his home in the preéence of Defendant No.2
took.'Rs.8,00,000/-(Eight‘ lakhs) rupees from me in the

name® of giving me a job as LDC in the Government Kfishi

Vikash Shipla Kendra. Then on 15" September 2017 the said

Krishi Vikash Shipla Kendra gives an appointment letter

There is also an official seal of the said department on

the appointment letter. Seeing that, my faith was born

154
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In the beginning aftox that, thoy gave tho joining letter
on 16.9.2017 then £ill up the pollce vorification from
and nomination form. .Taking me to the Agriculture
Develépment Industry Centre now 'and saying that your
quick posting letter will reach your home by post. Then I
took the documents and took ﬁhe search on the website of
Krishi Vikash Shipla Kendra and came to know that he who
is the defendanf No.l to me, the documents given are
completely fake"and fake appointhent letter. Afier this,
presently takeS‘awéy otiginal appointment by scaring ﬁe.
He tells me that if the original'}ettef is ﬁot returned,
your posting letter will;not go. Then after that, I come

to home. Then I get more information and get to know that

I have been completely cheated by the Defendant No.l and

defendant No.2 accused when I realized that Iihave been

cheated by the defendant No.l and defendant No.2, then
when I repeatedly asked for the money back from accused

defendant No.l and defendant No.2 refused to give the

money .back even after promising and has not returned till
today. After that on 02.0‘9.2020 at about 7.00 PM I ‘came
to Dasmile Bazar then I met with the.defendants. »
my money back, the defen?ant No.1l while discussing the

return of money, the defendants call me to'an empty place

and threaten me in various ways to kill me Not only th t
: = a

If want-

155 1
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defendant No.l suddenly takos a pistol out of his pocket,
puts it to his head and says, if you ask for the'money
again, I will kill not only you but also your family. 1
keep trembling wifh fear. The defendants also said if you
seek legal recourse, we will not keep a single meﬁber of
your family*alive. Then, in fear for my life, I rxan away.
Since then, I and my faﬁily have been 1living i; fear of

our lives. So today I have come to you for help. I

learned from a reliable source that the defendant No.l in

cooperation with ‘the Defendant No.2 has pufchased ‘the

156

place in Bokhali at that time. Yet ﬁy'famiiy is still on °

the verge of being on the streets today. '

Therefore, Sir, so that I and my' family can survive

from the hands of the defendants and if you arrange for

the legal punishment of the _defendants, I will remain
grateful.

. Finish.

* Yours humbly

.Mohit Patra:
“Dated: 07.09.2020

(on the Right hand -margin of the first page) -
Recorded on 07.09.2020 at 14:55 hrs. and started F.G.

Costal PS Case No. 80/2020 dt. 07.09.2020. u/s
420/465/468/471/406/388/34 IPC and 25/27 Arms Act.
. 8d/- illegible
07.09.2020
Certified to be the Engllsh translation of 3 Complaint.in

Bengali

-
v

Rtd. Senior Interpreting Offieer (CY

O.S. High Court, Calcutta
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

0. A NO. 129/2025/EZ

In the matter of :
Manas Kumar Mondal
...... Applicant
. -Versus-
Union of India & Ors.
....Respondents.

COUNTER AFFIDAVIT ON
BEHALF OF RESPONDENT
NO. 23

Krishnendu Bera
Advocate, High Court, Calcutta
Mob: 9804470595 (M)
Email ;
krishnendubera87@gmai1,com




